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Visit to Model jail Lucknow, District Jail Dasna and discussion

with IG Prisons and other senior officers of Jail Department by

Special; Rapporteur of NHRC , Dr Vinod Aggarwal .

The visit to model jail was conducted on 10 thJ anuary,18. Visit
to Dasna Jail, Ghaziabad on 12th J anuary. The meeting with
senior jail officials of UP was done on 9t January, at Lucknow.

. The reports ‘submitted by Jail authonhes are enclosed with this

. report as anexxure-1, the format of Jail report of lucknow model

- jail. As anexxure -2, format of jail report for.Dasna jail, |

Ghaziabad is enclosed. The salient point which emerged out of
the meeting with senior officers and visit to the Jails are as .-

follows

1. The capac1ty of all J euls are in range of only 45000 prisoners -
but the’ number prisoners accommodated are 98000
apprommately Most of the _]auls suffer from overcrowdmg

: and even more than douible the capacity are staying in Ja1ls
‘which may result in- huma_n condltlons and at some stage
fight between inmates for want 6f space and contagious
illnesses may increase.

2. The fact of overcrowdmg was ewdently proved on visit of the
Dasna jail as the capacity is only 1700 but the inmates were
more than 4200. But the model Jail Lucknow which can
house 600 had only 459 mmates as the process of selectlon

- T ofinmates for model jail is cumbersome :
3. Posts which have been created for management of J alls are
very less. “The number of wa.rders are about 7000 arnd
. almost 50% of posts are vacant. ThlS fact is conﬁrmed w1th
" the visit of both the _]a_tls In model ail Lucknow agalnst ‘the
143 warders only 74 are 1n place In Dasna Jadl, agamst 191
posts of warders there are ‘87 in pos1t10n Thus there is |
acute shortage of warders about Wthh senior offlcers "
presented a situation of helplessness NHRC must ralse ‘the
.issue of f1llmg the posts of warders on urgent baSIS
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4. There'is also lop sided creation of posts. In model jail where

inmates of proven gocd behaviour come there for 600
inmates, posts of 25 head-warders and 141 warders have
been created, whole Dasna jail which has sanctioned
capacity of 1704 and actually more than 4000 inmates has
posts of 191 warders and 35 Head -warders. If the ratio is .
compared as per sanctioned capacity of Dasna jail the ratio
of one warder for 9(8. 92)'inmates But in actual practice
with 4049 inmates it comes to one warder for 46 inmates,

. As compared to lucknow model jail for 600 inmate capacity,

143 posts are created that suggests that almost 1 warder

~ for 4 inmates. But as vacancies are there in large number of

inmates and warders the ratio in actual practice comes-to
460 divided by 74, which comes to 1 warder for 7 inmates.

* It is felt that in model jail where number of warders etc are
. .requ1red to a lesser extent, more posts have been created. It

is felt such warders may be employed else -where for VIP

'_ ‘dutiés or othermse one can’t under-stand, the larger no of
~ post creation. The Jail administration can be requested to -
look into the matter and correct the situation with related to -

average actual strength of various prisons.

. The posts for doctors have not been created sufficiently .- - -
: Although a single physician is'managing about 4000 1

inmates with a 35 bedded hospital but it is because the

‘doctor i 1S committed and doing much more work than what

is expected, -but the numbper-of positions and equipments
should be worked out based on the number of inmates.

. In jELIlS the production from the inmates to the extent is

desired is not bemg done In Dasna _]a_tl it was told that lack
of space- is the reason for not havmg industrial units in s1de

';.the Jall Bt the posts like power—loom mechamc electrlc
sewmg machme mechanic, band master hand made paper

trainer, weavmg trainer, carpet de31gner pamtmg tramer
trainer of Masonry, Electrlc motor bmdmg tramer cuttmg

and stltchmg tramer prmtmg press trainer, pump

mechanic, 6il mill mechanic, tractor driver, agr1cu1t1_1re
superv1sor chair weave. mechanlc are the post wh1ch have
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. been cfeated in the rnooel jajl, out of which large n'u‘mbe_lj of

positions are full. As the raw materials not being procured

- as per the tender procedure, therefore most of thie inmates

. of the jail are either without work or under worked.

. Therefore the trainers are sitting without work. There is
need of optimum utilization of training manpower and

productivity of the inmates. For immediate benefit the,
personal can be transferred to other jails for running the
training program or where more such officers -are available’
who are able to arrange the raw material from the industry.

~ With 16 trainers I feel they are more than required for even

full capacity of jail but 5-6 trainers are required in each jail

. 'with 500 convicts. The Dasna jail does not have a smgle

"

industrial trainer.

. The daily allowance paid for the work done by mmates is too o

low. They are paid at rate of Rs 40; 30 and 25'only. These

rTates are prevalent from ‘April 2011. These rates should

have been revised earlier but aré under revision. The rate
should have been 112, 125 and 152 as given in other states.
That may be another reason for the even inmates not -

wanting to work.

. There is no chapatti making machine in Dasna _]aJl and out

of order in model jail Lucknow, but dough making machine
and gas stoves are available and used. The kitchen at Dasna
maintains a high order of cleanliness with-help of fly
catchers-and-fly proof- automatlc door clésures.-Although no
Chimney but sufficient exhaust fans have been installed.

" This could.be shown to other jails to emulate WhO are not

able to do it.

. The norms “of food -are suff1c1ent with enough varlety but -
only thing is whether the norms are provided or not and -

there is no way to measure it-except for the officers directly
involved in day to day management as there are no

- procedures to measure the food quality and quantity. *
10 . The number of appeals pending-in hlgh courts ‘are many

from Dasna _jail inmates. There are 553such appeals There _
are 681 convicts and 553 having appeals in h1gh court is a
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( . very high number. Less than 3 years old appeals are 373.
But older (3-8 years) appeals are also 180. There is a case
for taking up with courts for appeals of the convicted
_prisoners are dlsposed in a way that they are closed at the -
earliest. ' : ‘

11. There is'a matter of: great concern that there are 3
prisoners who are in jail because of want of arra.ngmg the .

" sureties. This is against the norms and there cases be

.. present-before the concerned author1t1es for securing thier”
. release, . '

12.In’ -Dasna Jail out of 3368 UTs; out of which 1074 under- ;
trial are of less than 3 months duration. Another.1103 UTs
are: of 3-12 months duration. 843 Uts are there: for the

o duration of 12 months to 3 years But.254 UTs of more than

o '3 and less than 5 years and 94 UTs of over 5 years is cause
-of serious concern and require steps from the NHRC.
13. The use of video conferencing is only for production of
witnesses but not for the later stages.'The need of the hour
- is that the videoconferencing use is to be increased to -
. reduce the need to take the inmates to the court campus
which is time eonsumlng and costly. |

. Final Rec’omrnendations

General L '
crooo -A) The establishment-of at least 15 16 -Model Jalls one each-
; | for one division in'next 2-3 years, to increase the facility

to such convicts who have shown good behaviour and
' reduce the expenditure on state exchequer as these
- model jails can have.reduced infrastructure and jail
- personal to reduce the:costs to Government per inmate.
Even open _]a11 model may be attempted at few places '
immidiately. . T ‘
| -B) The capacity of Jails be augmented accordmg to number
- of inmates and crowding-to the extent-of 2.5 times be "
o reduced to almost zero. level in ‘next 2 3 years A
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C) The personal ( jailors, warders, head warders) be
-increased as per the formula of 1 warder for 10 inmates
in normal _]alls 15-20 inmates in model jail-and 30-40
inmates in open jail. The cadres of Medical doctors is
too small and need to be enlarged to a bhigger cadre who

are trained in treatment of psychiatric illnesses..

D) The posts of trainers for education and vocations be
- created along with post of social workers and
psychologists to change the out look of the inmates.

‘E) Increase the wages as per Supreme Court’ guidelines for
the inmates arid get enough work for all those who want

to work. S .

F) Involvement of NGOs for the Welfare educatlon
vocat1onal training of pnsoners ‘

Recommendatlon For Dasna Ja1l spemﬁcally

-~ -a) To assess. whether a floor can be added to the bu1ld1ng to

increase the capacity of a new Jall or to bu1ld atiother
nearby _]a_tl to accommodate large no of inmates.
b) Automatic chapatti Maker for the K1tchen , along with the
' chimney in the kitchen.
c) The additional persona.l as suggested in thé general
recommendations for all _]allS in point C, D and F.
d) Arrange release of 3 such 1nmates ‘'who are not able to
- arrange- for sureties- themselves - T

€) Creation for fac1l1t1es for product1on so'that the mmates are

_ gamfu]ly employed
f) One ex MLA Shri Amarpa_l Sharma under- tnal was kept in
the spe01al cell and felt that government is harassmg him. It
s requ1red that NHRC exarmnes hls case and see that heis
not be1ng harassed out of way by the authontles under

various pretext.
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Recommendations For Model jail Lucknow

There is only one-model jail in the state and that is kept -

. partly. full. I feel this jail can easily accommodate more

than the capac1ty but even mmates are only 77 %. It 1s
recommended that it could be filled to 150% of its |
capacity, 1mmed1ately by selecting the inmates from other
jails who can be shifted due to their good behaviour -and
opening of such and open jails to reduce the expendlture
of the Government. _

At present there 1S over stafflng at thls _]a11 It seems

- personal like 7 guards are kept when there is only one
" post. There are 27 head warders against 26 posts and 16

' 'tralners At this Juncture the number of posts need to

reduced and otherwise also overstaffrng need to be

rationalised. L '
The inmate's' are not suitably employed as the.raw

-concerned authontles Th1s isa matter of great concern.

There i is need of. coordma‘non W1th varlous government
department for procurement of varlous items of use by

* them from jail, like bed sheets, blankets, utensils, soap, - -

bread & other baked products like b1scu1ts and clothmgs
for hospltals flles prmtmg, carpets, hand- made papers
for Co]lectorates Pohce and Judicial offices and almost

all products for _]8.11 mmates can keep them garnfully
employed and can look after thelr own families wrth thIS

production. -

- Their was a facrhty given to mmates in, model _]a.ll to
. spend 15 days in a year, w1th thelr fam111es which has .
""" not been granted this year and i is a.matter of great sorrow_ .

- and stress to the 1nmates Wthh need to be resolved at

the earlrest

2

Dr Vinod Aggarwal . -

-"-Speola.l Rappoteur o



1. NAMEOFTHEPRISON -

600_

2. - SANCTIONED CAPAC[TY OF THE PRISONERS -

"3, PRISONERS’ PROFILE . Cqcht Pnsgne_rs

]

R

31 Actual Strenqth of the Prlsoners - ~480
- 32 The deterls of the prrsoners mctudmg undergoung Irfe imprlsonment

convict - 460 under trai[ - 00 - '

-‘ P

Total --460

‘r

and under death sentence

(Break-up oftotal strength) .. 5
Male ¥ 460 -

‘Female, , ‘ NI S,
Towl. . . 1 -~ 460

Lifers - . ",

| Death sentence . . .

Rigorous imprIsonment

Simple |mpnsonment
i -Detenue e sl

3.'3_-
_ ACCOMMODATION s e -f-.-' , SR S |
Area of the Jall St It e T . g@miﬂ'tﬁmsus 75 m
: L - "o oS B Y H@W%‘ﬂﬁ'\’ 1625 m L
” . @A 6200 m
: Age of the bulldlngs ) ‘ ‘year 2009 .
|| Status otBuudings-—to what extent the provisrons ofModeI Prison Manuel Newiy Constucted as per norms
havé been complted wrth ~in terms of Iocatlon awey “from congestedl t”xed by the state govt '
locations,: location of various b[ocks at a prescrlbed dlstance from the - " :
perimeter wali,- séparate’ enclosure. for, the female’ ward efc. keepmg the Tan e oL
principles ‘of safely and ‘security uppermost in' mind?- . N R
Problem of seepage, leakage ete.: 7o, Yol v 0 L - e, eyt Satlsfactory ooz V| <
~~ | Lighting and ventilations - _* . .Satisfactory' N —
_' [Tnstitutional arrangements forrepalrend malntenance f'-‘:"_ ¢ ' e
‘Number of Wards/Barracks - = % ~ - - T N ng barracks" e
Number of Special Cells > ey s 3850 77 T ; IR - 10Cels . - -
Any other provrsmn : i .{ ALt Cre Nl e
41 ARRANGEMENT OF SEPARTION OF— - - S

_. Under trall oo s e v - SENAL g B
Young prlsonerS‘., LT * NA - ,

“[ Woman. prisoners - . iy, CNA:S, .
Mentally sick prisoner =~ NA .
Drug addicts , - T , S K A £ NA o
Suffermg from infectious diseases IlkeT B, etc T CONIs LT ol

. _?-l{. H o - o . 1
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O 4. 1 STAFF.

Sanctioned strength (in various categorles)

T w8

Actual strength (in varicus categories)

T T B

Adequacy of otherwise of sanctloned and avarlable staff

. Steps taken to fill up vacancies

PR T AT e

finding and what comective measires have been taken

Term & conditions of service & employment of all categorles of personnel keeping the
service and morale in view — has any objectwe and dispassionate assessment of, the
service conditions vis-&-vis operat[onal efﬂclency been made lf so, what- are the

T W W eed PR |
3g @R orfad 99
R P W S|

-

5.1, HUMAN RESOURCE DEVELOPMENT

Instltutlonal arrangements for tralnlng of offloers ano staff in var{ous categorles

quﬁmwmm

'maﬂ'{'?ﬂﬁtﬁiﬁﬁﬂﬂﬂiﬁ

RIGHTOF PRISONERS' .
.RIGHT-TO, SPEEDY TRIAL™.

O &

: Duratlon of tralnrng for each category P-08 WE | '
;- . - | sErEm—os W
'Arrangements of the content quallty and lmpaot of training on correctlonai Satisfactory
!| behaviour inside and on rehabmtatlon of conwcts aftér release S
Need for further strengthemng o T <L . -
Pl .

6.1.
i No..of UTPs todged |n Prlson , SR

| What is the a-verage"duratio‘nz for vthxch‘ the';f'ha\f“e been.todgéd in p'rison? e

What are the contributery factors'to delay in dlsposat of cases of UTPs?

Speczf:c suggestlons to reduce this’ duratlon?

62 . RIGHT TO BE RELEASED ON BAIL e

No: of petlt:ons pending in the trial court for drsposa[

. 3
_ communicated the reasons for rejection - A oo

No. of cases where prayer for bail has been rejected but the advocate concerned has not yet L

No:of cases where the prisoners are Unablé to arrange suretles

.No. of cases where the bail amount is high - s

E e i .
D Tl —_— — P R

pendlng bail- applzcatlons—' S —

What are ‘specific suggestions to- lmprove the situation and reglster eXpEdltIOUS drsposal of P

- - !
B s T & —

6.3 «- RIGHT OF CONVICTS TO APPEAL' :

| No. of cases where appeal petitions are pendlng in the ngh Court

No. of years for which these petltlons are pendtng e -

Contributory factors ™+ . "L FL o Lo L

' Specuf c suggestlons for expedltlous dlsposal W

e,
Y
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R N A 4 - . : - _

('\ ‘ :\ - : RO SRV St i - e v AT -
' *L_&: RIGHT OF CONVICTS FOR PREMATURE RELEASE/ PAROLE / REMISSION
( at 'is, the composition of the State | srad-. wﬁwﬂﬁ‘mzﬁmm W U R T, Sod0 TEaS |
Sentence Review Board waw-aie E fm, e v
, | wE- mwﬁamwﬁﬁm&ﬁ.a&w&mmﬁaﬁ%&eﬁmmqﬁ_
aax ffty vl somo o ) -
) _ Wﬂﬁﬁ-%ﬁﬁwmmwwm JoRo, TSI T T T T
No. of cases pending for review . Mercy -34 :
' ' : Farm-A’, - 162
Nominal Roll - 55 i
Duration for which they are pendlng & | A= &R a8 @1 Riv= R f{ -
reasons for pendéncy’ o
Specific suggestions to expedite disposal AR Emviaré’r % mﬁaﬁ T ‘\‘ﬁ'FIT ﬁ%ﬁﬁﬂ s’r
Procedure followed as per-guidelines of | Yes' - - . ) Sy
NHRC and siction 433 CrPC . e e -

| Whether meeting S S R Board s, belng AT AR | (A 8, AP eer o gt | a7l A g 3
held mentlon dates R P e TP L

: 65", . RIGHTTO FOODS " 5. oo b o v

C .Scales of - dlet for vanous categorles of Wiﬁsﬂ (chart) ikl .
pnsoners _ . :wmﬁmwmme mmﬂmﬁﬁﬂqé—
ce ) e et ST (Mixed Diet) ; .
C.’ o ! Wﬂ/'ﬂmﬂa (GHET/W)—W 200 'crm arﬁr—m '!rm -
o B 'y : , W ?’f@: E'T"F ﬂﬁ"{ ﬂﬁ"-ﬁ 3’3‘? A " '*-.’-' -
g . 41, 49, _ ,’. '

o A . a?-raz/aamqtrﬁaom‘uh‘rﬁ‘w Bickice fok c Kl R
Storage of art:cles R W WA OGO B ofad AR 81 . 7, ;- '
Arrangements of cooking and dlstnbutlon of food “Kitchén+Utensils'

Mean and mode of preparation of food .; L:P.G. L :

Menu of food provided to the inmates . - . Bk TR

Procurement of eatablesetc - -~ h [0H0 Y mﬁn‘ﬁ e ﬁ"TFI Er!n 'nrﬁro' ﬁwr—r arﬁimfr rﬁ mrm m
Does the kitchen have the following- - .. 1 -l -

'l () -"-Amodem chimney. regardless of the!ype offuel used _ ___ET ST -

C iy - —Suﬁ'clent number of exhaust fans e S i “'g‘r—_‘— e e e
iy Fly proef eutomatlc closmg doors. e - .
{iv)  Floors made of an |mpermeable materlal ' A
| ) - Aplatform forWashIng. cleanlng ang cuttlng vegetebles o -
(vi)  An electric knsader for preparing paste out of atta prior 1o makmg chapems | E )

1 (i) 'Chapattl maklng machlnes!mlxers and grmders g . SR . -
(viii) - Adequate nurnberoftaps Insrde the kltchen. . N T -
(ix)_- LPG and hotplates B e T T . 2l
() "'. Cantalner made ‘of stalnless steel to keep the cooked food not prlor to belng LA C
) | |

- MR o ! Cetyo . -
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. 4. 66 ~RIGHT TOWATER:  ~ | oo | ' ®
( Whether sufficient, clean and purified drinking water is supplied inthe jail - | Yes (RO plant was estabiishedin - -
- » o c T 28-05-2016)
Seurce of waler. _ . ey {Tubewell+subimersible pump)
Whether periodical cleaning of waler storage tanks are done. Yes
Whether sufficient water supply is prowded in tollets and for bathlng and | Yes .-
cleaning of cloths purpose. . . .. . S : ' '
General cIeanrng around source of water. oo _ .+ | Yes
6.7  RIGHT TO SANITATION ' _ .
Does every barrack use for sleeping have suffictent number of WQCs, urinals and - Yes
"| washing places at the ratio of 1 unit for every 10 prisoners? ' '
Are the latrines of sanitary type with arrangements for flushing? - v : -Yes
Is it ensured that the tollets” are places on in impermeable basis, higher than the [ - Yes

surroundlng grdund arid are so built that the Sun $: rays can easrly enter the !atnnes
| -and that rainwater s Kept out? :

~ | Is it ensured that the latrines are 's'o deS|gned that aII excreta and wash materrals get . "~ Yes S .
C; into receptacies without foiling the sites? - e L - L '
‘Have the inside walls of the Iatrme been fi tted wuth glazed ceramlc trtes upto a helght Yes

on onie metre from the ﬂoor Ievel as far as pcssrbte e

L [RLMEE \ e ey z
B . "o ot

C' 68 RIGHT TO PERSONA ; _YGINE- N « !'._j.;- IR Lo SR -
: Does the"prison provide covered cublctes for bathmg @ one for every 10 prrsoners“wnth proper Yels o
arrangement to enslire privacy? ¢ S T e e i . SRR

=!'Is It'ensured that every prisoner takes bath as frequently as necessary for better personal hygrene Yes 7
:dccording-to climatic ‘conditions? 2L 4l _ oS s
st ensured that every prisoner; washes his clothlng at [east once a week?. lf so, have you ensured Yes .. .
“Jthat’ use” of ‘necessary -washing : materials (soap, washmg powder detergent etc) has been IR
authorrzed_f_or both male & female prfsoners? y

s there a mechanized laundry to wash |tems of clothlng and beddmg at the time' of return of these Yes =
itefns: to the c!othlng store? : . . oo

-y - h .».\' .-_-”. ot .- _

6.9_ RIGHTTO CLOTHING > T,
The Model Prrson Manual prowdes thls nght and the manner of exercise of thrs nght both for the -
Conwctsaswell as UTF's Lo S - . , S
|ls rt ensured that these pro\nsrons are belng complled Wlth?~ e o e e o | wYES. wfee e —
’ 6.10 RI'GHTTO HEALTH&MEDICALCARE' S e
"L The Model Prison Manual provfdes this nght and the manner of exercise -of this rrght both for the .
Convicts as well as UTPs. - ; - . . :
| ls hospital accommodation. avalfabte on the soale of 5% of the dally W . Yes
'| average of the inmate population?.. . x : , ‘ L R
|1s the location of the hospital sufficiently away. from the barracks? D O B .
|-Are the floors and wélls of the .hospital of impermeable matérial? - S . Yes . T
Is, there arrangement - for uninterrupted supply of ,potabfe water and I I (- N
electrlmty? R T T J o S T
‘Is there a hosprtal Krtchen W|th arrangement for proper upkeep and s ... Yes .
E .mamtenance? N WS s Y R L

o, rl---
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* it ensured that ailing prisoners who have been ‘admitted to the prison
ospital get their diet (including milk) according to approved scales?

Yes '

Are samples being sent to approved laboratories for test?

Yes

If so at what intervals & with what findings?

as per requirement and
.| recommendation of medical officer.

water is free from impurities & is potable

A

What preventwe and corrective . measures’ been taken to ensure that

Proper cleaning & chiorination
being under taken. RO'plant -
* | sanctioned, procurementin

failure, cardio resprratory. Ieprosy ete. and detalls
of their treatments. -

process.
7. DETAILS OF PATIENTS AT THE PRISON HOSPITAL & FACILITIES BEING PROVIDED TO THEM: |
No. of doctors - Men Women
) 02 02 . Nil

No. of para-medical personnel 04~ )

Daily average of O, P. D | 40 ' :

No. of beds : e 126 - ' .

Avatlahility ofmed|cmes-Adequate!!nadequate | Adequate - . : RIS VO

Visits by specialists’ . : | Yes (Psychratrlst) - : T

Isolation / segregatlon of patlents sufferlng from Isolatlon Coe e :

infectious dlseases U RSP B o
"I No. of prisoners suffenng from 1= B i ,*-__' CRRE T i}

No. of-prisoners siffering from HIWAIDS A I
.| Arrangements - for detectIon and preventIon of Yes - ’
' HIVIAIDS SR : S e T R ,

Are instructions ~about medlcal examlnatton of 1 Yes - ¢ ~

eviry prisoner of admission being' folloiwed?  » 7| .- - i -

Ambulance service ' S | Yes ' -
‘_No of prisoners suffering - from: other Chrt'JI'IIC' 03 patlent ofheart problem treatmentfrom Larl Cardlology
’ disease like heart, cancer lrreVerSIbIe kidney | KGMU Lkw.- ;

02 patient of cardio resptratory- treatment from Lari -
Cardtology KGMU Lkw and Balrarnpur HPLkw

Drug de-addlctlon and counsellng services

8. NIENTAL ILLNESS

~

How many mentally ill persons have been detalned in the JaII and for what duratlon? .

-How-many times the-IG of Prisons has visited them ufs 39(1) of. Menta! Health Act 87‘?~

L

What are the main observations?

]

Health Act, 1987?

How many times these persons'have been, v|5|ted by Psychratnst or where a Psyoh[atrlst is -
not available by a med[cal officer, empowered by the State Government u!s 39 (4) of Mental '

-

o

CHILDREN STAYING WITH MOTHERS (CONVICTS)

[

wwﬁﬂmﬁw

What checks & safeguards are being observed to promote ‘health; .safety, educatton i
nutrition,- immunization of chrldren in 0 6 age group whlle aIIowmg them” to stay wrth" "ﬁ o # | R
therr mothers (convxcts) in terms of the dlrectlons of the Supreme Court In ‘R.' D, D..| . ‘
Upadhyay vrs State of Andhra Pradesh & others, WP No. 559 of 1994 w1th 1

Cr:mlnal Appeal No 69 of 2000 declded on 1!11!2000 L Ll P




INSTITUTIONAL TREATMENT -

o

10.
Classification HIERAl BAPR - '

T 01 W 08 TF

DET 10 | 12 TF

i, floto THOY0 o 3G Helfthgie e -
Institutional routine T 800 991 & 1100 T3 0 BIGaH .

Educ‘atlon .

R 3 TRIpTad 1 Gioen Sqered B, Wzﬁomnaﬁ?ﬁ awr&‘aar T e W o
ﬁgﬁﬁwélwﬁﬁmmmwmoﬁagWmﬁﬁuﬁom&ﬁwwmﬁm
m%lmmﬁﬁqﬁmﬁoaﬁoms 7 T & ¥ afEl B Yla oY R W B ol 81 uEd

TRMR godio @€ BT gden B o &5 ammia 201718 ¥ TR BNMR & TEER ¥ o4 A |-

mmeormemwwalmmmmwmmmemm
. 59 BRIR B 57 5 W) Weex /afie s g &, R aemia COM, CRD, CTS, CIG, CTE, CFE, CAFE,
DCE, CUL, CNCC, CHR,.CFN, BPP, CNM, CAL BA, BCOM i, MA (Only in Hindi, Sociology, History
Enghsh)zﬁqrqaaraoua'&rtlWmdmaﬁﬂmﬁwmwwmaﬁm
foers e &

Vocational training
and work

-Dated 07-01-2017-A Computer training programme ha\re been conducted by TATA Consultancy

Services for staff to literate the lnmates : -
Dated 02-05- 2017-A' Computer theracv,lr Programme have benn. conducted by lGNOU to- Ilterate the

R -

inmates. _ : , .

| development

Spiritual

) conduted byIGNOU authorltles* _1'._', Tt s

: Mohanlalgan] by plantmg plant of\ranous tvpes

Dated 15 03-2017- A general awareness ,programm for IGNOU Courses ha\re been

DL A

Dated 30-04 2017- the followers of Sikhism come and explaln what is soul and what is god
And they gl\re new def'mtions of satsang programme & celebrate the balsakhi parv., . - - Co

Dated 21 06 2017- World Yoga-Day have been celebrated by allthe staff and inmates

Dated 26-06 2017— Nasha Muktl D|was have been conducted In Modeljall

Dated ‘01’ 08 2017- Vrlksharopan was conducted in’ Model jall by Manav Se\ra ,Sansthan,
Dated 04 08- 2017- On the' occas|on of Raksha Bandhan the children of st. Francls School

Gomti ngr had been came and tle the Rakht on the hands oflnmates and distribute sweets; °

Dated 22-12- 201?- the followers of chrlstianltv have been come and explaln new values of |.

e

life and de\rotlon in’x-mas programme o . [-'

‘ Dated 05 06 2017- -World Enwronment_Day have been celebrated'by plantrng plant of
; mango,' !emon tc.: 4 i ' i 2 . .

Organized
recreation

* Thera 'Is . .an, orchestra team~ (healing hearts) establlshed by the co- Operation of
offcers/staff & jail inmates. Orchestra team manage recreat|on programmes time to time for the
inrnates in cultural hall 5|tuated in Model Jail Beslde lt there are several sports event- avallable as
Cricket, Vallyboll, Chess, Carrom etn Model Jali, ¥ SR

ol
T '-.'.."-- Z‘" .--‘ . : l

Rehabllltahon—_ — -

assistance . | year by the order of upgovt. - :

‘ There Jsa Panchayat establlshed by the co-opera_tion of offcers/staff & Ja|l lnmates ln
Model Ja|I Liow. By the co- opration of the panchayat prlson_s have open thelr shops of vanous types
lnthe model jall compouod ' - . L. . . :

_' ~ By ‘the co- operation of the panchayat prisons go te aIl ]ndia sugarcane rasearch mstrtute
Ceoos. v )k for farming and earn'rs, 231/ per day W Ll Ty S
Canteen facilities * | WWW‘*W@% R Moo vl e

W

T Thérgisap prowslon to’s send “the'| inmates to thelr homes for 15 days [Home Leave) every -



) - '. * . - =

Y b=

(( & DAILY WAGES PRESCRIBED BOTH TIME RATE AND PIECE RATE FOR

g inées : Rs. 25/

Senii skilled workers Rs. 30/

Skilled workers Rs. 40/- ‘

Mean and mode of payment of wages | @I« %0 25/-

. B ’ ats:fiﬁﬂa 0 30/~

TAE WO 40/— zﬁmﬁtﬁﬁwﬂm{ﬂﬂmwalwﬁwaﬁ
SRy Her B

12. CONDITIONS OF UNDERTR_IALS:

Detention peried : . Men , Women N,

Upto 3 month ' - - ' .

3-6months . A I -

§-12months - - o - : I -

12years , = . ° . - . . R

2 -3 years . . . - | -

3 -5 years o - - -

Cﬁ Above 5 years - |- -

Are under tria!s kept separate from Conwcted pnsoners? . ' NA",
.| No. of under trials granted bail but unable to seek release because of failure to arfrange sureties -

Ci Is there any problem of prowdlng escorts to undertnals for court . e NA
appearance? s Sl - . e
Holdlng of Lok Adalats In Jall premises _ B R ' e NA

';13 5. CUSTODIAL DEATH
ANNUAL STAEMENT OF DEATHS FOR LAST 3 YEARS . T
Year .. -. .| Total No.'of deaths =1 Natural ¢ U_n_natural - . . |-Remarks - R
2015 N N B . Yes = | No.- - D Magistrial Report yet not| -
B o o " -~ | Receipt. ' .
2016 |- o - |- . N
2017 . -| - L <. - L : -
Annual statement of escape from the Prisons/escorts for the last 3 years.- C NIl .

Have these deaths been mvestlgated? If so what are the fndlngs & |-

general obsefvations? L
What checks & safeguards have been adopted to prevent, suimdes of

R e s e e e g
F TR W R T GRS N WHG-H

e pnsoners? T _
L _ T _ DA . 7 wﬁﬁwwﬁﬁmwvmgl i
Lt e LT ., . , P ] . .
14, WOMEN PRISONERS: . T IR IR
| Sanctioned capacity - ; ' TNA T
_ | Actual strength, - . NA
Detail of staff . ‘ - NA = |
No.of children with women .. ...~ -, »* . NA® - &,
+ | prigonefs and theirage-gioup + . . -, Lt e L
Are women prisoners Kept in separate accommodat:on? Y, . NA |
Facilities for special care, educatlon and recreat:on of young chIldren staying W|th women | NA
prisoners. RS : - s
General comments on health fa01||t|es for women prlsoners and children staylng with them will | NA ~

. ) T . . . - \
. i . . .- . f
oL ' e -7 cot 1
t . I I5

- N R '

- . . 4. .- 4 y

i - [ . Ly

+ “ -
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ol spema' mention of avar!ablllty or otherwise of a separate female ward In pnson hospltal and

v f—_— .
"

) 1

inoculation programme for the children, - : : -

- Facilities of vocational tratning for women prisoners. . NA  ~

No. of women prisoners suffering from T. B. and psychiatric problems | NA

15, BASIC A'U'IENITIES -

Letters {receiving, dispatching and- d|str|but|on system) ) . B EEE
Feed back by.the senior officers and records maintained in this regard if any T WA SR A ]
Whether prisoners rights has been displayed in the prison , LopE

16. !NTERVIEWS OF THE PRISONERS
16.1  INTERVIEWS OF THE PRISONERS BY JAIL { DISTRICT OFFICIALS

Mean and mode of interview . T2 O % AROW 9 - E N
Details of redressal of complalnts if any ' E2H ﬁ‘mﬁ Tl < '

'16 2 SYSTEM OF INTERVIEWS WITH FAMILY MEMBERS AND LAWYERS

What is the procedure which | isin vogue for grant of such intervrews? ] R U W T R N

[ How many such requests on an average are belng recewed? _ 04 TP Ty o

How many. requests have been turned down & reasons thereof? S ¥I:‘ﬂ ’

\ 5 PERE .

17 NO OF VISiTS / INSPECTIONS DURING THE LAST ONE YEAR BY

Jud|0|alauthor|tree S | 03"CIM . ° io. _ _ ' R \

' Non-Judicial authontles coe 04 DIG Ja|l N

- T N - - 7 .
\ " =
L ;

'1_18..' INVOLVEMENT OF NGOs AND SOCIAL ACTWISTS lN PRISON ACTIVITIES

181’ : FUCTIONING OF BOARD OF VISITORS: -.. . ", = . : P

When was the Board of visitors last constituted? - SN R -

[Whatis the frequency of visits of the Jail by the BOV? : T . -

Are the ebservations recorded by the BOV.soon after visit? .- . . " NA -

| What is the current status of comphanoe with these observatlons? 1T NA
19, . GENERAL REMARKS IR TR - oo T T
On the functioning of the Prison Admlnlstratlon problems & gnevances and Shortage of staff is the, main
suggestions for improvement, =~ - problem. ~ -
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o Convict- 681

‘ INSPECTION I‘ORMAT—IZ 01. 2018

1 NAME OF THE PRISON

Distt; J all Ghazmbad

2. SANCTIONED CAPACITY OF THE PRISONERS 1704

3. PRISONER’S PROFILE -

" 3.1 Actual Strength of the Prisoners-

4049

3.2 The details of the prisoners mcludm g undergomg life 1mprlsonment

and under death sentence

Under tnal- 3368 |

Total- 4049

j - _(Break up of total strength)
S Male- 3884
Fémale- 165
' To’falj‘. ._4{_]49
‘ :. ‘Lif:erls- 441 ~
De_ath sentence- 02
R@orqus-impriépﬂniqnb e 238
“Siraple imprisonithent- - ;T @3
- Detenue- 000




(Convicted Prisoner- Break up)

location of various blocks 'as a
prescribed distance from the perimeter
wall, separate enclosure for the female
ward efc. keeping the principles of

_|-safely and security.uppermost in.mind? -

Conwctlon Perlod No.of. - Mal_e_ Fémale
Prisoners | .

00 to 03 Month 03 03 00 -
03to 06 Month 01 01 - 00
06 to 12 Month 11 11 00 -
01 Years to 02 Years |22 21 01 -
02 Years to 03 Years . |12 12 . |00
03 Years to 05 Years |43 (42 01
05 Years to 10 Years {132 125 07
10 Years and above |14 - 109 |05 -
Life'lgnpri'son‘ment 441 422 18
Déath Sentence 02 02 .. |00

-~ - Total|681 648 33

-4. ACCOMMODATION :

Area of the Jail . . 29 Acre .- -
Age of the buildings - 21 Years
Status of Buildings- to what extent fhe All  the buildings are well
provisions of Model Prison Manual | maintained and , -all the
have been complied with in terms of | specifications mentioned in the
location away from congested locations, | Model  Prison  Manual  are

complied with. This jail is located

11 Kms. from the district head
quarter, from the congested
locations.

-All-the-blocks are-well separated‘
from one another :
Separate "enclosure for. fema[e

‘inmates is functional.

Separate enclosure  for young

| inmates is also functional.

.' | Problem of seepage, leakage etc.

There is no leakage or seepage in
any barrack/building g at present.

Lighting and ventilations

118

Proper lightening and ventilation
“theré  in all .~ the
barracks/buildings including Main

- Wall




Institutional arrangemcnts for repair and
maintenance-

As & when any problem of
leakage or seepage occuts, same is
got repalred 1mmed1ately, there is

same, certain amount is sanctioned
in the budget for the repair &
maintenance of the buildings.

provision for repairing of the |-

Number of Wards/Barracks 45
Number of Special Cells - 24

" Any other prov151on

. Under frail

4. l ARRAN GEME‘,NT OF SEPARATI

ON OF -

after 10 days are shifted to other
barracks, as per rules.

Under trial prisoners on arnval are [ -
kept in Quarantine barrack and| .

"| Young prisoners

| Woman prisoners

Years) -are lodged in 2 separate
bartack.

Young -inmates (age group 18-21 |

Female prisoners are kept in
separate barrack. . :

"Mentally. sick pris_:bners :

with medicines & counselling,
upon improvement they - are
shifted to other barrack and are
monitored regularly. Mentally sick
prisoners who don’t respond to
treatment are 'referred to Meéntal
hospital, Varanasi as per rules.

Meritally sick prisoners are kept in|"
Hospital ward and are provided |

| Drug addicts

Inmates who_are drug_addicts are
kept in. hospital ward, they are
provided with counselling, efforts
are ‘made"to™de-addict"them™and
their activities -are . observed
constantly, - ° - '

| T.Bete.

Suf_fermg from infectious. dlseases Ilke -

Inmates suffermg from T.B. are

: kept under obs ervatlon

.| kept separately in cells, once if|--

| they start showing . signs -of
| recovery, are shifted to another
"I barrack where other patients are




5. STAFF ) )
‘| Sanctioned strength (in various Superintendent - - 01
categories) Senior Medical Consultant | 01
. [ Medical Consultant. 01
Jajlor” = ' 01
Dy Jailor : | 06-
Jr. Assistant 02
Pharmacist ] 05
Accountant . - - 01
Electric Motor Binding Tnstructor 00
Head Jail Warder ‘ 35
Jail Warder o 191
i Driver * - - o1
|Barber .. .. . | 04
K ST, Sweeper - . 05 °
~| Actual strength (in various categories) | Superintendent =~ . 01
) - .| Senior Medical Consultant 01
Medical Consultant o . 00,
- [Jailor . 02
- - _— : = - Dy. Jailor - . 03
Jr. Assistant , - 01
"+ | Pharmacist . 04
| Accountant - -00
Electric'Motor Binding Instructor 01
Head Jail Warder 34
N Jail Warder o 87
Driver 01
Barber _ 00
] Sweeper o . 03

Adequacy of otherWJse of sanctloned
and available staff -

Acute shortage of staff available
vis-a-vis “sanctioned staff make
things harder to manage.

Dispassionate assessment of the service

Shortage of staff creafes extra.

" conditions

" vis-d-vis  operational
efficiency been, made if so, what are the

| fi ndings-and -what correctlve measures

have been taken

|made’  to = Head .

burden . on the staff available
which results in extra * mental
tension among the staff members.
Request for extra staff has been
Quarters/

Government,




5.1 HUMAN RESOURCE DEVELOPMENT

Institutional-arrangements for training
of officers and staff in various
categories

A “session of 03 days training

members was conducted by India
Vision Foundation, a NGO started
by Dr. Kiran Bed1 on.21-07-2016

Duration of training for each categories -

03 Days

Arrangements of the content, quality
and-impact of trainirig on correctional

eonvxcts aﬁer release -

behavior inside and on’ rehablhtatlon of
: .| UP Skill Development Mission and

Various vocational, Technical,
Academics & frainifg courses are
being conducted with the help of -

NGOs like IVF, Rotary Club for’
the rehabilitation of prisoners. .

' | Need for further -str‘engthening.

There is always scope for” .
betterment, and efforts are made -

for the same.

6 RIGHT OF PRISONERS
6 1 RIGHT TO SPEEDY TRIAL
No. of UTP’s lodged in PI‘lSOl] .

Mele-3236 Female-132 .

What is the average duration for which -
they have been lodged in prison?

Not Certain

/

‘What are the contributory factors to

'delay in disposal of cases of UTP’s? the Court
Specific suggestions to reduce thlS More and more fast track courts
duration? should be established. -

G 62 RIGHT-TO BE' RELAESED ON-BAIL— —

programme for officers and staff| -

Ample amount of pendmg cases in

‘No. of petltlons pending .in the trial
.Gourt for yet commumcated the reason
for rejection :

Data 18 not available from the
courts ) ————_ -k - - L nr— e e

| No.- of cases .where- the prisoners are

unable to arrange securities

03 -

No of cases where the ball amount is

Data is net avallable frorn the

high - ' : courts. v

What are the specific suggestxons to 'Related to courts.
~ |improve the situation and'; Tegister| .. .0 .
" | expeditious  disposal of pendmg bail | .

application '

- 2? T



- 6.3 RIGHT OF CONVICTS TO APPEAL: = -

No of cases where appeal petitions are 553 -
"{ pending in the High Court
No. of years for which these petitions | 0 to 34 Years
are pending 5

Pending Year | Numbers of | Pending Year | Numbersof | Pending Numbers of
i Appeals - Appeals Year | Appeals

1983 -, |o1 - | 2008 01 - ]2013 - |74

2003 © s f02 - <. | 2009 05 - 2014 © [ 42

2005 102. | 2010 - |12 12015 81

2006 © |01 ' 2011 - - 17 .| 2016 .. | 107
| 2007 - [ 01 : 2012 - |35 - | 2017 185
= Contnbutory factors: - T 1. Vigorous use of e-courf through

C‘} : ] L | video. conferencmg for the speedy |

o : trial disposal of jail appeal. ‘

_ 2. Vociferous use and assistance of | -
- - - L - -| panel lawyers for the preparation of -
+ {jail appeal under the guidelines of [ - -

- Secretary DLSA Ghaziabad. -
Specific suggestions for expedltlous 1. Vigorous-use of e-court through
d]SpOS&I - | video conferencing for the speedy

trial disposal of jail appeal.

2. Vociferous use and assistance of
panel lawyers for the preparation of
jail appeal under the guidelines of
" | Secretary DLSA Ghaziabad.

o 6.4 RIGHT OF CONVICTS FOR PREMATURE RELEASE /PAROLE/
” REMISSION

What is the compdsition of the State ", ° Related to Pnson Headquarter .
Sentence Review Bodrd., - '-- - -| --=- "
No. of cases pending for review - Related to 'Prlson Headquarter
Duration for which they are pending & Related to Prison Headquarter:

- | reasons for pendency S . .
Specific suggestions to expedite disposal . | Related to Prison Headquarter

' Procedure followed as per guidelines of . Related to PI‘ISOI’I Headquarter_

T NHRC and section 433 Cr. P.C. -
- | Whether meeting S S RBoard is bemg Related to Prlson Headquarter- :
held, mention dates ] : |




v e J A

' prxsoners L

. Detail of Form-A & Mercy Petition

| No. of Proposal Pending at Jail |
: /Family Level |Level

Pending at DM

Pending at

Reject
Headquarter| = -

FormA |05 02

08 . |oa

Mercy Petition | 00 _ 08

00 |01

6.5 RIGHT TO FOOD

Scales of dlet for various categorles of

THE 4B

-1 1. Mix Diet -

*-| Flour 150 Gms A

Rice 100 Gims. -
| 2. Chapatti/Rice Diet
a.Non labour

| Rice 235 Gms.

There are two types of dlets
a. Non labour
Rice 100-Gms.

b. Labour
Flour210 Gms.

Flour 270 Gms.

b. Labour
Flour 350 Gms.
Rice 235 Gms.

Storage of articles

Proper care is taken' for storage of
items, they are protected” from.
moisture, rodents and insects.

Arrangements of cooking and |
distribution of food '

(Food’s)_ ——proper._
| examination by Jail Doctor, - it is’
distributed among the mmates rn ]

Quality & quantity of the food is
ensured as per rules and after its
medical-

iv. Floors ‘made of an’ 1mpermeab1e

e the Circle. -

Does the’ ]all kltchen have the

following-- ' - S

i, A modern chlmncy regardless of the [ No

type of fuel used; : - N ‘
ii. Sufficient number of exhaust fans Yes ' , : )
iii; Fly proof automatic closing doors; | No - | ~ E

Yes D

_ -materlal B

‘.:-,&‘)




v. A platform for washmg, cleanmg and
cuttmg vegetables;-

Yes

Vi, An electric kneader for .preparing

.| paste out of Flour prior to makmg
chapattls

-Electrxc kneader for-making paste

of Flour: is avanlab]e :

vii. Chapatti makmg machmes/ mixers

and gnnders :

Chapatti making machine is not
available, mixers and .grir_lders are
available. - : )

viii. Adequate number of taps m31de the

-| kitchen; - ) O

Adequate number of taps are
available-in the kitchien. . 7. - -

ix. PG and hotplates;

| Yes T fe ot .'

| X. Container made of stainless steel to
keep the cooked for hot pnor to bemg _

served;

LI

distribution... © —' — ..

All containers -for keeping food hot
prior to dIStl'lbut_IOI‘l are of stainless
steel. More over 04 hot cases are
available in this jail at different
distributioni” points for keeping the
food - hot - even at the “time of

. xCookmg and .servmg utensil to be
‘| made of stamless steel £

All serving utensils are 'made of
stainless steel and -all the cooking (-
utensils are made of . iron and

alummum

6 6 RIGHT TO WA’IER

Whether sufficient, clean and purlﬁed
drinking water is supplied in the jail

kY

| Yes, sufficient quantity of clean

and purified water - is - made;
available to inmates, a R.O. Plant is |-
installed and functional. “

Soturce of: Wwater

Tube ,well | and ; overhead .

-tanks |
connected with pipe line. - :

Whether periodical cleanirig of water-

‘| Yes, Water storage tanks are regalarly'

storagc tanks are done.

‘cleaned.

Whether sufficient watef sulap ly is

.| provided in toilets and for-bathing and - -
| cleaning of cloths puirpose

' mstalled for bathmg and cleamng o
| purpose. '

Yes, sufficient water supply is

- provided -in-the-toilets as- -roof-top | - -

water storage tanks are installed on all
the existing ‘foilet blocks, . and|
sufﬁcnent amount/nuiriber of taps are-

:..IM

General cleaning around source of water

' |'corinected

Source-of water are 'is I'through ‘tube| .
well “and - overhead tank " that_ i1s ‘
with - - PVC3: » pipes.- |’
Cleanliness around submer51ble pump:

1s maintainéd. . -




-

Lk <

6.7 RIGHT TO SANITATION:

Does every barrack used for sleeping
have sufficient numb er of WCs, urmals

and washing

‘& Urinals. .

Yes, every barrack used for -
sleeping have sufficient no. of WCs

| Are the latrines of sanitary type with
arrangements for flushing?

Yes, all the latrines are-sanitary -
type and with arrangement for
flushing. ~ '

Is it ensured that the toilets are placed
on in impermeable basis, higher than the
surrouriding ground and are so built that
the “Sun’s rays can easily enter the
latrines and that rainwater is kept out?

Sun’s ‘rays can easily enter the:

Yes, it is ensured that the toilets are
placed higher than the surrounding | -
ground and are so° ‘built that the

Iatrines and that rainwater is kept
out. - ’ : ) ,

Is it ensured that:the Tatrines are so

désigned that all excreta and wash |’

materials get into receptacles without
foiling the sites? -

Yes

" | Have the inside walls of the latrine been .

| fitted with glazed up to a height on oné

meter from the floor Ievel as far .as _

possible

6.8 RIGHT TO PERSONAL HYGTNE:

Hl Does the prison pr0v1de covered
cubicles for bathing @ one for every 10
" | prisoners with proper arrangement to
ensure privacy? :

No, but in hospitals and female
ward covered cubicles are there for

bathing,

Is it ensured that every prisoner takes
bath as frequently as necessary for
better personal hygiene according to '

'_Yes

climatic_conditions?.

Is it ensured that every prisoner washes
his cloth at. least once a week‘? Ifso,"
“have yoir énsiired that liSe of necéssary
washing materials (soap, washing
powder, detergerit etc) has been .
‘authorized for both maIe & female )
prisoners? - : C

Yes, inmates-are regularly provided
with soaps for bathmg and washmg -
clothes. .

Is there a mechanized laundry to wash
items of clothing afid bedding at the
time of retum of these items to the

_ clothmg store‘? : :

No,
| spinner for washing clothes, bed-
" | sheets and blankets.

"but in hospital there is
industrial washing' machine and




6.9 RIGHT TO CLOTHING;-

- The Model Prison Manual provides this ri cht and the manner of
exercise of this right both for the convicts as well as UTPs

Clothm g 1s provided to Conwcted inmates as per prescribed norms

_'in the UP Jail Manuel.

Clothing is also prov1ded to needy UTPs with the help of vanous NGOs.

6.10 RIGHT TO HEALTH & MEDICAL CARE

- The Model Prison Manual prowdes the right and the manner of .
exercxse of this right both for the conv1cts as well as UTPs.

the inmate population?

Is hospital accommodation avallable on|j
the scale of 5% of the daily average of |

“No o

. the location -of -the hospital
suff iciently away from the barracks?.

Yes -

Are the floors and-walls-of the hospital
of impermeable matérial? -

Yes. .

supply.of potable watér and electricity?

Is-there arrangement for uniiterrupted |

~ Yes

for proper upkeep and maintenance?

Is there & hospital Kitchen with arrangement

- Yes

have been admitted to the prison
hospital get their diet (mcludmg milk)
according to approved scales?

Is it ensured that ailing prisoners who |

Yes

Are the samples being sent to approved
laboratories for test?

Yes

| If-so, at what mtervals & with what

i ndmgs‘?

~| Ghaziabad-as-per need-or-as-advised"

| total 34 prisoners blood samples were
sent to Distt. Hosp. Ghaziabad for

Sarﬁples‘ are sent to Distt. Hospital

by-the specialist doctors on their visit | _
to Jail hospltal ‘From QOct. 17-Dec. 17

various investigations like LFT, KFT,
CFT, CBC, Lipid profile, etc.

What  preventive . and

potable e,

__ corrective
measures been taken. to ensure that
" | water is free from . 1mpur1t1es & is

One R.O..Plant is installed at- jail.
premises and R.O. purifiers are
installed at jail premises to ensure

potable water free from 1mpur1t1es P

1s made avallable to prlsoners




- conducted by male doctor of Jail Hospital.

| Isolation/segregation of patients

7. DETAILS:OF PATIENTS AT THE PRISON HOSPITAL & |
FACILITIES BEING RPOVIDED TO THEM:

Men 01

* Only on caII Female Doctors visit as per need, general routme OPD is

No of doctors Women Ntl*

4 Pharmacist
267 -
Yes
. .Yés, 6 bed in isolation ward

No. of Para-medical personnel
Daily average of OPD
Visits by specialists

suffering from 1nfect1ous diseases. .
No. of prisoners suffering from T.B. . .14 .
No. of prisoners suffering from . - 26 -
HIV/AIDS - I co-

Arrangements for detection and | Inmates on arrival are screened for
prevetition of HIV/AIDS HIV/AIDS. HIV Kit for detectxon 1
T - | is ava11able -
~|Are” instructions ~ “aboit ' “medical| - ~ Yes T T 7
examination of every prisoner on
admission being followed? = - :
Ambulance service - "7 Available
No. of prisoners suffering from other Heart-38 .~ "
chronic diséase ‘like heart, cancer, | Cancer- 03

Irreversible kidney failure- 01
Cardio respiratory-00

Leprosy- 02

Epilepsy- 09

All prisonets are provided with
treatment at jail hospital and as per

irreversible  kidney failure, cardio
respiratory, leprosy etc, and detatls of
their treatments

-requirement_the_ prisoners._are.|-

referred to outside hospitals for '
necessary treatments '

Drug de—addlctlon and counsehng Yes

services

8. MENTALILLNESS - ' o

-| been detained in the jail and for what

2 prisoners are takmg treatment at
Mental Hospital, Varanasi.

9 prisoners returned from Mental
Hospital, Varanasi after completlon

How many mentally 1ll persons have

duratlon‘7 o

of treatment




' How many times the IG of prisons has
visited them u/s 39(1) of 1\/Iv&:ntal Health

| Act 872

25-04-2017

What are the main qbservatlons‘?

Usua]ly prisoners suffermg from |
mental . illness  shows  violent
behavior, . _ "irrelevant talks,
insomnia, poor hygiene, not well
oriented to -the surroundings- &
society, etc: -

How many times these persons-lhave

| been Visited by psychiatrist or where a

Psychiatrist is not available by a
‘medical officer empowered by the State
Government u/s 39(4) of Mental Hea]th
Act 19877 )

thrice a week., -

Mentally ill prlsoners are kept
undér medical stpervision & are
regilarly being - examined by.
psychiatrist. as .per- need/frequently
because -at present psychiatrist,
counselor & psychxatnst nurse visit

. -CIHLﬁREN-STAYING WITH-MQT}IERS (EONVICTS} -~

What checks & safeguards are being
observed to promote health, safety,
education, nutrition, ‘immunization of
children. in 0-6 age group while
allowing them to stay with their mothers
(convicts) in terms of the WP No. 559
of 1994 with criminal Appeal No. 69 of

12000 decided on 01/11/2000 .

Specialist Doctors from District
Hospital, Ghaziabad regularly visit
Female barrack and check children
living with female inmates. All the
directions stipulated by the Hon’ble
Supreme Court of India in the
matter of R.D. Upadhyay & others
for Children living with female
inmates are being comphed with,

Children living with their mother
are being provided with Créche,

'recommendation's of the doctors.

special diet containing sl_i?:?dhﬁ‘ead,
milk and fruits,

Inoculation/Vaccinations-are: -~ |’
provided to children as per the _

: 10 TNSTITUTIONAL TREATMENT -

_|.Classifi catxon

" | as per norms, depending on the

"| Inmates upon arrival are classified

mformatlon
they are classified as low risk, high

provided/available

. .| risk, habitual offender etc.

}37 <




Instituti_onal routine

Upon admission all the details of
inmates are recorded and dlgltlzed

Education

| willing to peruse Master’s Degree. -

Eduqa_tlon is provided to all willing
inmates - and . regular- classes "are| |
held for illiterates and from Class|
1% to 8%, inmates are entolled for| -
High School & Intermediate exams
conducted by UP Madhyamik
Shiksha Parishad, Allahabad and
various  .Certificate, - Dip}oma_
courses and . Degree. ““courses
(Graduation & Post Graduation) |

| offeted by IGNOU . are . being| .
| offered. to” inmates” ﬁee of Cost:

Currentl_y education  is b_emg_ a
provided to. mmates_ who . are
illiterates to 'inmates .who. are

L

-- .| Vocational training and work -

oy T
=

A b x )
R M A 14

{ training, Art & Craft making and
Painting training is- being’ imparted |- .
“| to

Basic "Computer “education, . Dance'|

inmates - by-—India-. Vision'| -
Foundation. ' )
Certificate Course in stitching for |
inmates is being run by Rotary
Club, Ghaziabad with-the help of
Singer.India Ltd. New Delhi.

Inmates are being trained in bakery
and Buns made by inmates are
regularly being supplied to schools.

Electric Motor Binding ‘Course is |.

also . being offered to wxlhng
inmates. <

' ‘Spi_fitll_ﬁl-_d‘e\?élop“rhentr- e

-|-Daily “Yoga-session- are*conducted‘

and volunteers of various NGOs
like Spiritual Foundation, New

Delhi, Blessing Towers, New.
Delhi, "ISKON - International
regularly visit Jail and hold

pro gra_mme

spiritual- discourses, and .Bhajan e




C

Organized recreation .

Recreational facilities are available
to inmates, inmates are encouraged-
to ‘participate in Volley Ball,
Shooting Ball, Cricket, Chess and
Carom and playing accessories are |
provided to “them by IJail|
administration. ' '

Rehabilitation assistance

”| binding, bakery, painting etc. to help |

Inmates are provided fraining in
various carrier oriented courses like |-
computer fraining, electric motor

themselves get assimilated in the
society. )

Canteeri facilities

A prisoner welfare canteen is

functlonal at the ]all as per rules.

11 DAILY. WAGES PRES CRIBED BOTH TIME RATE AND PIECE RATE

- FOR _ -
-' Trainees I : 'Rs 25 00 per day ‘
| Semi skilled workers Rs. 30.00 per.day
| Skilled workers Rs. 40.00 per day

Mean and mode of payment of wages

By Prisoners Welfare Canteen Coupons ‘
and cheque issued-to inmate or his family
member/friend or  to inmate

12. CONDITIONS OF UNDERTRIALS:

himselffherself after their release

Men

Detention period Women

Up to 3 months . 1043 31

3-6 months 538 33

6-12 months 516 16
—|-1-2-years —525 25

2-3 years - 275 18 -

.3-5 years 245 9 -

0 -

Above 5 years - 94

Are under trails kept separate from convicted

NO .

Seek releage ;because of -Failure to arrange

securities

Data not available from courts

-| In there’ any problem of provxdmg escorts

‘to under trials for court Appearance?

Yes . .

| Holding of Lok Adalats in jail premises .

Lok Adalat is being held at. Tail. premlses

on every Iast working day of the week




13 CUSTODIAL DEATH

ANNUAL STATEMENT OF DEATHS FOR LAST 6 YEARS

f.

what are the findings & gerieral observations?

: _Year__ ) Total deaths No of Unnatural . | Remarks
R .. Natural 3 S
iz w0 o | .-
| 2013 © Soo13 0 L, 08 . 05 - s
=712014 - e 06 - 06 - 00- - o
12015 K 08- 07 01 T
12016 - 10 . 08 02" R
201‘? e 11' - 10 01 . -
Annal statement of escape from the 12015 & - 00
o Pnson/escorts for the last 3 years? 12016, - - .06 (Pohce escorts) ’
- 2017« = - 00
1 Have thesedeaths been mvestlgated? Ifso R Yes - o

*1 What checks & safeguards have beén | -

- As per Jail Manual, GO&; Clrculars

" __.'adOpted to prevent smmdes of prlsoners?

14 WOMEN PRISONERS

Sanctionéd capacity + ~ ¢ - . 94 - _ -
~[Actual strength—__—___ - e U el
Details of staff * - ! 03 FHIW & 02 FTW
09 -

1 No. of children with women -

| Prisoners and their age-group

Male (Youth): 18-21 YeaIS ,

Male (Adult): 21-80 Years ~

Female: 18-75 Years

General comments -on health facilities for
wormen prisoners ‘and childres staying with
-them will special mention of availability or

Specialist Doctors, visit

them regularly; proper vaccinitions are

-and . check
-Female inmates_and children llvmg w1th

e

.{ otherwise of a separate female ward in
| prison hospital and 1noculat10n programme
' "for the ch11dren R i

provided to
recommendatlon of the doctors

-Spec:al dlet is provaded to children hvmof .

inmates.- MIIk sugar,
vegetables, fruits and

W1th female
ncefFlour dal,

_ 'edtble oil-is prowded for chlldren hvmg"
with female inmates. "o :

children as. per the

] _Famhtles of vocational trammg for women
pnsoners o S

'| Vocational training: like Basic ‘Computer
| Course & Stltchmg is being provided to

L TB. and psychlatrzc mblems L

female . inmates . by India” Vision

i Foundation, . New Delhi & HCL Ltd.

s : - _Ghaziabad - S
. | No. of women prlsoners suffermg from = | T.B- Nil |

| Psychiatric Problem : 01




.15, BASIC AMENITIES:

Letters (reoe1v1ng, dlspatch.mg and -
dlstnbutron system) .

- .| maintained,
| distributed through Ctrcle Office _after

' mamtamed at establishment Office and

.| being noted in dispatch register.-

Letters are. rece:ved at Estabhshment

-| Office and after proper scrutmy/markmg '

are sefit to recipients proper records are
letters . for inmates -are

serutinizing/necessary ce_nsormg the
conténts, acknowledgement is received

from recipient inmate. Proper record of{

letters received on behalf of inmates is

Circle Office - Lettérs are dlspatched
through Establishment Office and proper
records ate maintained with . dispatch

' Feedback by : the senior officers and records

maintained in this regard, if any’

A wsntor/Feedback Reglster 1s -
~maintained.

‘Whether prisoners rights has been

1 Yes, through Wall wrltmgs pamtmg N
and Flex Boards : ‘

dlspIayed in the pns on__ -

16 INTERVEIWS OF THE PRISONERS

16 I INTERVEIWS OF THE PRIS ONERS BY .TAIL/DIS'IRICT

OFFICIALS

e i e — e

ay .

i e e 7 —

prwr ——

P S

- mem——— =

Means and mode of interview

"Online reglstratlon and upon arrival at
jail premises registration. is done for
visitors.

| Details of redressal of complaints

Any complaint received is taken up
and resolve,d immediately.

16.2 SYSTEM OF I'NTERVEIWS WI'I'H FAMILY I\/[EMBERS AND

LAWYERS

‘| Haw many requests have been t|.1med down
. &reasons thereof? T

What is the procedure which is in vo gue for
grant of such interviews? :

i — T ___:'_,,_._ —"“,_':;._.._- Py T S L U U

Online‘ registration and upon arrival at
jail preniises regrstratron is done for

rmd e A e i, el

visitors.*

How many such requests on an, average are
bemg recelved‘? -

g

In the month of December 2017 7765
.| request-form visitors were received. '
+| 329 ' requests ~were recewed ﬁ'om

lawyers to meet inmates.

<.‘|

No requests’are tumed down. In the

month of December 2017.

'63 inmates refused to meet the visitors- L




17. NO. OF VISIT/INSPECTIONS DURING TP[E LAST ONE YEAR BY:

. .Tudwnalauthorltles ) T 14 GZB&12 HPR
Non-judicial authorities - ' - - 39

18. INVOLVMENT OF NGOs AND SOCIAL ACTIVISTS IN PRISON ‘
ACTIVITIES. . .

18.1 FUNCTION]NG OF BOARD OF VISITORS -
When was the Board of visitor last o 00
constituted?. . L '. - i

"+ | What is the frequency of visits of theJail |- - - 00 -
. 77777 by the BOV? :
C‘J ...~ | Are the observations recorded by the BOV o : Od _
soon after the visit? ] : - o .
What is the current status of comphance o . 00 — T T
w1th these observations? - S _

'_.19.GENERALREMARK_S:" E

On the' functioning of the Prison | The jail is situated on low land, during
Administration, problems & grievances and | rainy season most part of “the jail |
suggestions for improvement. premises gets flooded/submerged, all
' o - the sewagefexcess water  that
accumulateés in the jail premises is
| drained out of the jail premises with-
the help of electric motor pump as
there is no natural outlet. for the
disposal of sewage water. -

DISTRICT JAR, IABAD
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